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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

IN THE MATTER OF:

PRINCIPAL BENCH, NEW DELHI

OA NO. 449 OF 2024

SAMPURNA NAND ...APPLICANT
VERSUS
UMA STONE WORKS ..RESPONDENT
NDOH: 07.05.2024
INDEX
S.NO. PARTICULARS PG. NO.

1. | Copy of the letter dated 29.04.2024 addressed by the | 1-43
Respondent to UPPCB for submission of six monthly
compliance report along with the Compliance report.

Place: New Delhi
Dated: 02.05.2024

THROUGH

RESPONDENT

(>

S. C. LADI AND COMPANY

Deeksha L. Kakar and Dhruv Kakar

ADVOCATES

B-6/58, LGF, SAFDARJUNG ENCLAVE

NEW DELHI —110029.

Ph. 9313119255 |deeksha.kakar@scladi.com

Enrol.No.D/1154/2008
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Date: M'W'w‘plf '

From

Stone Works
II;%S-I}J\::;. No. 140, 57 Ka, Sonpur Bhagwat,
Ahraura Chauraha, Mirzapur,
Uttar Pradesh.

To.

The Regional Officer,

U.P. Pollution Control Board,
House No. 162, Uttar Mohal
Robertsganj, Sonbhadra - 23121 6

Ref: Letter no 89349/UPPCB/Sonebhadra(UPPCBRO)/CTO/Air/Mirzapur/2020 Dated 06/02/20
& 89351/UPPCB/Sonebhadra(UPPCBRO)/CTO/WATER/Mirzapur/2020 Dated 06/02/20.

Subject: Compliance (Half-Yearly) of CTO Conditions for Crushing Unit of M/s Uma Stone
Works
Project located at Arazi No. 140(RAKABA- 0.759 hectare) and 57 KA (RAKBA-0.506
Hectare) means total joint Rakaba -1.265 hectare, village -Sonpur, Pargna- Bhagwat,
Tehsil-Chunar and District Mirzapur, Uttar Pradesh.

Dear Sir,

This is to inform you that our project has accorded Consent to Operate (Corisent Order) for the
abovementionedlocation,videLetterno89349/UPPCB/Sonebhadra(UPPCBROYCTO/Air/Mirzapur/202
0 Dated 06/02/20 & 89351/UPPCB/Sonebhadra (UPPCBRO)/CTO/WATER/Mirzapur/2020
Dated 06/02/20.

We are submitting the Point wise compliance of the stipulated General and specific conditions
mentioned

in the CTO.

We assure that the compliance of the conditions given by you and will be strictly followed with the
progress of the project on letter & spirit.

Thanking you,
Yours Sincerely,

) Sl
INATA

Sign Nishant Singh
M/s Uma Stone Works

Copy to:

i

1. ChigfEnvironmental Officer (Circle-2), U.P. Pollution Control Board, Lucknow.




1561

From Date: /& /07; / 1_7

M/s Uma Stone Works

R/o- Arazi No. 140, 57 Ka, Sonpur Bhagwat,
Ahraura Chauraha, Mirzapur,

Uttar Pradesh.

To,

The Regional Officer,
U.P. Pollution Control Board,

House No. 162, Uttar Mohal
Robertsganj, Sonbhadra — 231216

Ref: Letter no 89349/UPPCB/Sonebhadra(UPPCBRO)/CTO/Air/Mirzapur/2020 Dated 06/02/20 &
89351/UPPCB/Sonebhadra(UPPCBROYCTO/WATER/Mirzapur/2020 Dated 06/02/20.

Subject: Compliance (Half-Yearly) of CTO Conditions for Crushing Unit of M/s Uma Stone Works
Project located at Arazi No. 140(RAKABA- 0.759 hectare) and 57 KA (RAKBA-0.5006
Hectare) means total joint Rakaba -1.265 hectare, village -Sonpur, Pargna-
Bhagwat, Tehsil-Chunar and District Mirzapur, Uttar Pradesh.

Dear Sir,

This is to inform vou that our project has accorded Consent to Operate (Consent Order) for the above
mentioned location, vide Letter no 89349/UPPCB/Soncbhadra(UPPCBROVCTO/Alr/Mirzapur/2020
Dated 06/02/20 &  89351/UPPCB/Sonebhadra(UPPCBROYCTO/WATER/Mirzapur/2020  Dated
06/02/20.

We are submitting the Point wise compliance of the stipulated General and specific conditions mentioned
in the CTO.

We assure that the compliance of the conditions given by you and will be strictly followed with the

progress of the project on letter & spirit.

Thanking you,

Yours Sincerely, “

) ’5 N :\ {
* ok S B\ \
A -

Nishant Singh 4
M/s Uma Stone Works @ 0

Copy to:

1. Chief Environmental Officer (Circle-2),U.P. Pollution Control Board, Lucknow.
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U.P. Pollution Contrel Doard

CONSENT ORDER
Dated : 06/02/2020

Ref No. -
89349/UPPC WSGncbhadm(UPPCBRO)iC’I‘ Qhir/MIRZAPUR/2020

Teo,
Shri NISHANT SINGH
M/s UMA STONE WORKS,
ARAZI NO 140,57 ka, SONPUR BHAGWAT AHRAURA CHUNAR

MIRZAPUR

Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)

Sub:
to M/s. UMA STONE \?ORKS,
' Dated : 06/02/2020

Reference Application No. 7800811
With reference to the application for consent for emission of air pollutants from the plant of M/s

UMA STONE WORKS, . under Air Act 1981. It is being authorised for said emissions, as per the

1.
standards, in environmenE, by the Board as per enclosed conditions .

This consent is valid for the period from 03/02/2020 to 31/07/2024 .
Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the

3
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .

2

For and on behalf of U.P. Pollution Control Board
Radhey Shyam SiShnrnse vme

REGIONAL OFFICER

{’4‘:; ; ﬁ:’\:;.,::_ i

Enclosed : As above
(condition of consent):

Copy to:  CHIEF ENVIRONMENTAL OFFICER (CIRCLE-2)
U. P. POLLUTION CONTROL BOARD

LUCKNOW
REGIONAL OFFICER
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U.P, Pollution Control Board

Dated © 06/02/202 -
CONDITIONS OF CONSENT

;f;l(l)is{ﬁt{onscm is valid only for the approved production capacity of Stone Grit @ 80 TON PER

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior

approval before making any wodification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

TE“:L maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details - -

S.No Air Polution | Typeof Fuel | StackNe. | Parameters Height
Source

1 PROCESS NA 00 Particulate | COVERING
EMISSION Matter OF ALL
PROCESS
EMISSION
SOURCES
AND
REGULAR
WATER
SPRINKLING
25 b. G. Set ( DIESEL 01 Particulate As per
320 KVA Nos. Matter standard
01)
The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 oo _ | Particulate Matter SPM 600 micro_mH

2 01 Particulate Matter As per standard \

Quantity of other poliutanis should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air poliution control system and maintenance be done in such a way that the

quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CCfor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory .

The unit should submit the stack emissions menitoring report within one month from issuance of

consent order along with the point wise compliance report of the consent order , Further quarterly
monitering report should be submitted .

Specific Conditions:

ki G
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CTO Al SPECIFIC CONDITIONS

1 This eonsent fo opeate is pranted for MS UMA STONE WORKS, ARAZI NO-140 (RAKADBA-
0 59 Heotme) AND STRA (RARABA-0.500 1 lectire) means TOTAL JOINT RAKABA-1.265
Heetare, VIELAGE-SONPUR, PARGNA-BHAGWAT, TEHSIL-CHUNAR uned DISTRICT-
MIEZAPUR tor produetion of STONE GRITS- 80 TON PER TIC YR, The Tntitude and longitude of
the tndustey 5 23 030278 and 83003748 respectively, i ]

Y e wdustry shall comply with any other conditions lnid dowa or directions issucd in due course
I the Boad wnder the provisions of the Air (Prevention & Control of Pollution) Act, 1981,

3 The wdustey shatl submit nudited balance sheet/eertificnte of CA 1o this office for verification of
consent fee fnevery yea,

4. The ndustry shall comply the tollowing points:- : , ;

1. Closed mietal sheet enclosures at dust emitting point's i.e. the crushers including their
diseharge points, sereens, md the transfer points of belt conveyors, with arrangements of a door ,W"E,'
opentng and closing aeility for cleaning and maintennnee and flexible covers at entrance and exit 0
the bek conveyors.

1. Al openings provided for ventilation in the enclosures shall be covered by canvas bag-
filter o anest the escaping dusl

1L All belt conveyors shull be covered by the industry. o ;

IV, Silos with telescopic discharge chute for collecting, storing and (lcllvcrmg/iruck-lfmdmg
the product, "Stone dust' ond the rejeet "Fe dust’, ,

V. A minimum 12 0 high metal sheet borricading or boundary wall shall be provided by
stone crusher, T {

V1. Dust suppression by scientifically designed walter sprinkling systcm on raw ;na!cnalf
products at the equipment and transfer points shall be adopted as an nuxiliary air pollution control
MeRsure.

V1. Green belt along the boundary wall shall be developed by stone crusher. I

V1L, SPM standard as preseribed in Environment (Protection) Act, 1986 shall be complied by
the stone crusher, .

IN. The stoue crusher shall be made metallic road inside the premises. Regular wetting of

pround within the factory premises shail be adopted by the industry.

X. The loading, unloading, handling and storage of raw materials, products, waste or by

products shall be carried out in such a way so as (o minimize the generation of dust emission.

N1, Industry shall provide sufficient no. of Helmets, Gumboots, Goggles, Masks cte. to the

waorkers for their safety. '

NI The suspended particulate matter (SPM) between 3 to 10 meters from any process
equipment of Stone Crusher unit shall nol exceed 600 pg/m3 as prescribed under E(P) Act, 1986,

X111 Industry shall install closed bag/cloth enclosures at both crushers including their
diccharre points and the transfer points of belt conveyors with arrangements of a door with opening
and closing facility for cleaning and maintenance, within 15 days.

XIV. The above equipment specifications should be primarily and compulsorily enforced
on stone crusher before stort of production.

. !;‘»{:’I] Industry shall comply the all dircctions issued by board under Singrauli/Mirzapur
5. A thick green belt of trees of suitable species able to attain 8-10 meter height on maturity shall be
developed in multi-lincate staggered manuer on a minimum 33% of the tand on which the industry is
established as per the "Protocal for Development of Green Belt” notified vide Board Office Order
No.1116405/220/2018/02 dated. 16,02.2018 in this regord and is available at URL
http:/Avww uppeb.com/pdf/Green-belt-Guide_160218.pf.
6. Repular water sprinkling shall be done in order to maintain ambient air quality. The control
Q;f;?;iﬁs for controlling process cmissions should be properly maintained and continuously
7. The oneration of the industry should bo in the way that the process emission ge
indus!rypshuuld not nﬂ'?'cl the sulrru[undi:!g ci;virunniycm and p(iﬁpnluthiug. CoEEm e
8. The transportation of used velicles in such a manier that emission enerate
nearby residence and agricultural field. ut emission generated should not affect the
% The upcrﬂli(t;l,i of the En)dustr}; (;\;;;l thﬁ installed air pollution control sy
Invironment (Protection) Act,1986 and (as nmcmlcd? and as per board guidelines. Indust

 Alowvrsieleline Teonrdime e et S o . . ry should
xgziti;zllha:ml:g. guideline regarding the operation of the stone crushers issued by Central Pollution

10. The Industry shall ensure that house-keepi ises i
3 I ens ! se-keeping of premises is to be good
ensure that the handling, collection and disposal of solid waste shouidﬁ’hc

11, The unit must be complie ol : ot ) ;
rdalls) plicd the dircetions/Guidelines issued from
Pollution Control Board, Honorable High Court, Honorable e

stem should be according to

| always. The Industry shall
in proper and safc way,

[ ¢ to time from Central
National Green Tribunal and Honorable
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Supreme Court. . ) . _
1.2? The DG set should have minimum stack height of 0.2 x under root KVA from roof-top of the

L1 s ; . ‘ o oo foup smission and ambieng
sarest building swith acoustic enclosure and monitoring of noise level, stack cmission an
111; quality .\Im:thi e done by 1ll;<: laboratory recopnized under Environment (Protection) Act, 1986
and report be sent to the Board, e .
13, 'E‘hje industry should beinstalled the separate cm]:r;;y meter m_!iac outlet of bore well for measuring
of clectric constumption during water sprinkling ns dust suppression. . _
14. The industry shall operate water sprinkling system for control process cunssmn‘a{ld dust
suppression in seientific munmner 5o as o achieve the prescribed standards for allilhc !_lmgs-
15. This consent order is valid from dated 01.01.2020 to 31.07,2024 for production of above-
mentioned product. Industry shall obtain prior approval before making any modification in
praduct/process fAuel/plant machinery l’asiling wlhich consent would be deemed Vqlt!- ,
16. This Consent of the industry is antomatically considered abrogated after receiving public
El:;itiv:mccx regarding air pollution against the industry and the confirmation of the complaint by
PPCRB.
ig‘: huh;slry shall be operated in such a manner that ambient air quality should not be adversely
afTected.
18. Ambient Air quality monitoring test should be carried out from Environment (Protection) Act,
1986 approved Jaboratory/NABL laboratory by the unit and submit monitoring report to the Board
within onc month,
19. The industry should be installed the separate energy meter and clectromagnetic flow meter at the
outlet of bore well for measuring of clectric consumption and water consumption respectively during
water sprinkling for dusl suppression. Electric and water consumption should be maintain in log
book and monthly data should be send to the Board,
20. The Industry shall ensure that house-keeping of premises is to be good always. The Industry
shall ensure that the handling, collection and disposal of solid waste should be in proper and safe
way.
21. Industry shall comply the all conditions mentioned in previous CTE/CTO's issued by board.
22. Industry shall comply the provisions of Environment (Protection) Act, 1986, Water (Prevention
and Conér:zji of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981
45 amenaed. )
23. Industry shall submit valid documents or agreement copy regarding supply source of raw
material (Stone Bolder) within one month. . _
24, This Consent to operate is issued o the industry in order to revenue report regarding distance
measurement issued by Sub District Magistrate, Chunar, Mirzapur vide letier no. 228/ST-AA
PATRA/2019 dated 14.01.2020.
25. Industry shall deposit a bank guarantee of Rs. Rs.1,00,000/-(Only one B.G. with all conditions of
air and water CTO) within 15 days for complying above conditions, (i
7T Board reservesTils right for amendment or cancellation of any of the conditions specified
above at any time, in case the industry is found violating any of the conditions of the consent under
Air {(Prevention & Control of Pollution) Act, 1981 as amended time (o time.
Industry is directed to submit the first compliance report of above mentioned specific and
general conditions to the Board within one month.

Issued with the permission of competent authority . Radhey isml;r;h‘gmdbv
Shya m D-w.mﬂx:?m

For and on behalf of U.P. Pollution C‘:::::«;?éznrd 5

REGIONAL OFFICER
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- U.P. Pollution Control Board

CONSENT ORDER

Rel No. - Dated 1 06/02/2020
§9351/UPPCB/Sonebhadra(UPPCBRO '
orIMIRZAPUR/2020 VCTONwat

To,
Shri NISHANT SINGH
M/s UMA STONE WORKS,

ARAZINO 140,57 ka, SONPUR BHAGWAT AHRAURA CHUNAR
MIRZAPUR

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Polfution) Act, 1974
(as amended) for discharge of effluent to M/s. UMA STONE WORKS,

Reference Application No :7800847 Dated :06/02/2020

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act, 1974 as amended (here in after referred as the act } M/s. UMA STONE WORKS, is
hereby authorized by the board for discharge of their industrial effluent gencrated through ETP for
imgation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

This consent is valid for the period from 03/02/2020 to 31/07/2024 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under scction 27(2) of the
Water (Previntion and Controt of Pollution} Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

L

For and on behalf of U.P. Pollution Control Board
Radhey Shyam oo syt e
REGIONAL OFFICER
P T
Enclosed : As above SR LA S
(condition of consent):

o

Copyto: CHIEF ENVIRONMENTAL OFFICER (CIRCLE-2)
U, P. POLLUTION CONTROL BOARD
LUCKNOW

-

REGIONAL OFFICER
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1., POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.UMA STONE WORKS, vide

Consent Order No. 7500847/ Water

2,

3.

Daled ; 0600212020
CONDITIONS OF CONSENT

51]3% Eunsmt is valid enly for the approved production capacity of Stone Grit @ 80 TON PER

The quantity of maximum daily efluent discharge should not be more than the following :

EfMuent Discharge Defails
S.No Kind of Effulant Maximum daily | Treatment facility and
discharpe KL/day discharpe point
1 Domestic 1.0 KLD (Max.) Septic Tank
l 2 Industrial i ETP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, amangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the

application for consent no other effluent should enter in the said arrangements for collection of

ﬁuenl. 1t should also be ensured that domestic effluent should not be discharged in storm water
n.

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with

the following norms dated treated effluent .

4[b). The industrial effluent should be freafedin trealment plaot 56 tha 11 (Feated efdent stiguld be i

5

6.

1

8.

conformity with the following norms. .

Industrial Effulant \
S.No Parameter Standard |

Effluent generated in all the processes, bleed water, cooling effluent and the effluent geaerated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986. .

The treated domestic and industrial effluent be mixed (as per the p;oyisétms of Condition No. 2) and
disposed of on one disposal point. This common effluent sEsaE point should have amangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:

Domestic Effulant
S.No Parameter Siandard
- BOD 30 mah
2 oD 250 mafl
3 0l & Grease 10 mght .
4 Quantity of Discharge 01 KLD (Max)
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(;f’i'i(f) 'Wmcr.‘. - SPECIFIC CONDITIONS
 Jhis conscit to onerale is granted M/S UMA STONE WORKS, ARAZI NO-140 (RAKABA-
?3.751? I .!eg;ﬁrfi}}(}{jyé;ﬁ/} (RAKALA-0.506 ectare) means TOTAL JOINT RAKABA-1.265
CIC{;K.!'U“-.{: = f‘ff LR, I’ARGNN!H’M(}WA'I', TEHSIL-CHIUNAR and DISTRICT-
MIRZA tor production of §TONE GRITS- 80 TON PER HOUR. The latitude and longitude of
afsc.!&dz{sir}' is 25.050374 and 83003745 respiectively.
2. The indusiry shall comply with any other canditions laid down or directions issued in due course
by the Board under the provisions of ilic Water (Prevention & Control of Pollution) Act, 1974.

3. The indusiry shall submit audited balance sheet/certificate of C.A. fo this office for verification of
consent fee in every year,

4. The industry shall regularly operate water sprinkling system for control process emission and dst
suppression in scientific manner so as o achieve the prescribed standards for all the times.

5. The industry shall ot increase its production/production capacity without the i

“ANQOC from the board.

6. The industry shall ensure that the domestic effTuent will be disposed through septic tank and soak
pit.

7. The industry shall not discharge any trade cffluent.
time from Central Pollution

8. The unit must be complicd the directions/Guidelines issued time to Tonble High Court,

Control Board, U.P. Pollution Control Board, Hon'ble Oversite Committee,
Hon'ble National Green Tribunal and Hon'ble Supreme Court.

9. The indusiry shall installed the separalc energy meter 2! the outlet of bore well for measuring of
clectric consumption during water sprinkling as dust suppression,

10. This consent order is valid up to dated 31.07.2024 for production of above-mentioned product.

11. Industry shall obtain prior approval before making any modification in product/process/fuet/
plant machinery failing which consent would be deemed void. - .

§2. This Censent of the industry is automatically considered abrogated after receiving pubiié
gricvances against the industry and the confirmation of the complaint. ' :

13. Industry shall dispose the hazardous waste through authorized recycim;sff SDF:" '

14. Industry shall comply the provisions of Environment (Protection) Act, 1986, Water (Prevention
and Control of Pollution) Act, 1974 as ammde;i, Alr (Prevention and Control of Pollution) Act, 1981

as amended.

15, The industry shall comply on the following points before start of production: -

) I. Closed metal sheet enclosures at dust emilting point’s i.c. the crushers including their
discharge p(?u}!s,.scril:_cnls!,‘ anfgf ihci transfer pé:ints of belt conveyors, with arrangements of a door with
opening and closing lzcility for cleaning and maintenance and flexibl -
the bell conveyors. HIE NS i e ang Ribof

1. All openings provided for ventilation in the enclosures shal
filter to arrest the escaping dust. Shalk be cavced by camven bag-
;{; \ ?f!i belt c’:)m;cyors sh;}! be covered by the industry.
. Silos with telescopic discharge chute for collecting, stori iveri y ;
the rxaﬂ#d, "Stene dust' and the reject l%nc dust’. ki e dellxmng’uuck.;mﬂg
. Aminimum 12 {1 high meta icadi .
N igh metal sheet barricading or boundary wall shall be provided by
VL. Dust suppression by scientifically designed water sprinkli
roducts af 1} i e prinkling system on raw material/
:pﬁ e 1e equipment and Lransfer points shall be adopted as an auxiliary air pollution control
Vitt e E&:;gng the boundary wall shall be developed by stone crusher, -~~~ -~ -
by the stonc crusher. as prescribed in Environment (Prolection) Act, 1986 shall be complied

I p .
X. The stone crusher shall be made metallic road insids the premises. Regular wetting of
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-

CTO Water........SPECIFIC CONDITIONS ~rressresssermssonsomssessesssscasseees

1. This consent to operate is granted M/S UMA STONE WORKS, ARAZI NO-140 (RAKADA-
0.759 Hectarc) AND STKA (RAKABA-0.506 [lectare) means TOTAL JOINT RAKABA-1.265
Hectare, VILLAGE-SONPUR, PARGNA-BHAGWAT, TENSIL-CII UNAR and DISTRICT-
MIRZAPUR for production of STONE GRITS- 80 TON PER HOUR. The latitude and longitude of
the Industry is 25.050374 and 83 003745 respectively. o el

2. The industry shall comply with any Oi!lCrI::(!l]dflf(}IES laid down or d;rcclums _msgu;{! r(n ;lg;;oumc
by the Board under the provisions of {he Water (Prevention & Control of Pollution) Act, :

: : : : i ification of
3. The industry shall submit audited balance sheet/certificate of C.A. to this office for veri
consent fee in cvery year,

- - «css emission and dust
4. The industry shall regularly operate water sprinkling system for u;n!:}uf (:;D:I{fst?nglllimcs.
suppression in scientific manner so as (o achicve the preseribed standards for @

; ity wi itlen permission
5. The industry shall not increase its production/production capacity without the writien p
““MNOC from the board,

; : . : ic tank and soak
6. The industry shall ensure that the domestic effluent will be disposed through septic ta
pit.

7. The industry shall not discharge any {rade effluent.

i irecti idelines i ] ime from Central Pollution
i 1 be complied the directions/Guidelines ;ss_uc_d time to time from .
%;?g?gé;?g,su.g. Pol i;:uion Control Board, Hon'ble Oversite Committee, Hon ble High Court,
Hon'ble National Green Tribunal and Hon'ble Supreme Court.

9. The industry shall installed the separate encrgy meter at the outlet of bore well for measuring of
electric consumption during water sprinkling as dust suppression.

10. This consent order is valid up to dated 31.07.2024 for production of above-mentioned product.

11. Industry shall obtain prior approvafr before making any modification in product/process/fuel/
plant machinery failing which consent would be deemed void.

12. This Consent of the industry is automatically considered abrog:_slcd after receiving public
gricvances against the industry and the confirmation of the complaint.

13. Industry shall dispose -the |1ﬁzardous waste through authorized recyclers/TSDF,

14. Industry shall comply the provisions of Environment (Protection) Act, 1986, Water (Prevention

and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981
as amended. .

I5. The industry shall comply on the following points before start of production: -

I. Closed metal sheet enclosures at dust emitting point's i.e. the crushers including their
discharge points, screens, and the transfer points of belt conveyors, with armangements of a door with
opening and closing facility for cleaning and maintenance

and flexible covers at entrance and exit of
‘the belt conveyors.
II. All openings provided for ventilation in the enclosures shall be covered by canvas bag-
filter to arrest the escaping dust.

IL All belt conveyors shall be covered by the industry.
1V. Silos with telescopic discharpe chute for collecting,

storing and delivering/truck-loading
the product, 'Stone dust' and the reject 'Fine dust', o ading
V. A minimum 12 ft high metal sheet barricading or boundary wall shall be provided by
stone crusher,
V1. Dust suppression by scientifically designed water s rinkling system on raw materi
products at the equipment and {ransfer points shall be adopte X i i
measure,

d as an auxiliary air poliution control
TN Green belf alo

ng the boundary wall sliall be developed by stone crusher— iy
VIIL. SPM stand ibed in Environment (Protect; | i
- b crushcr.aﬂ ard as prescribed in Environment (Protection) Act, 1986 shall be complicd
IX. The stene crusher shall be m

ade metallic road inside the premises, Regular wetting of
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ground within the factory premises shall be adopted by the industry.

X. The loading, unloading, handling and storage of raw iaterials, products, waslc or by
products shall be carried out in such a way so as o minimize the gencration of dust emission.

XI. Industry shall provide sufficient no. of Helmets, Gumboots, Goggles, Masks ete. to the
workers for their safety. ’ ;

XII. Industry shall comply the all directions issued by board under Singrauli Action Plan.

.. XHIL Industry shall install closed bag/cloth enclosures at both crushers including their :
discharge points and the transfer points of belt conveyors with arrangements of a door with opening
and closing facility for cleaning and maintenance, within 15 days. ’

XIV. The above equipment specifications should be primarily and compulsorily enforced on
stone crusher before start of production.

1 ?f‘ }nd;suy shall be operated in such a manner that ambient air quality should not be adversely
affected.

I7. Repular water sprinkling shall be done in order to maintain ambient air quality. The control

oW ,measur?js for controlling process emissions should be properly maintained and continuously
operated.

18. The operation of the industry should be in the way that the process emission generated from the
industry should not affect the surrounding environment and population.

19. The transportation of vehicles shall be in such a manner that emission generated should not affect
the nearby residence and agricultural field.

20. The operation of the industry and the installed air pollution control system should be according
to Environment Protection Act, 1986 and as amended and as per board guidelines. Industry should

also follow the guideline regarding the operation of the stone crushers issued by Central Pollution
Control Board.

21. The industry shall ensure that house-keeping of premises is to be good always. The Industry shall
ensure that the handling, collection and disposal of solid waste should be in proper and safe way.

22. Industry shall comply the all conditions mentioned in previous CTE/CTO's issued by board.

23. Industry shall submit valid documents or agreement copy regarding supply source of raw
material (Stone Bolder) within one month.

24. This Consent to operate is issued to the industry in order to revenue report regarding distance
measurement issued by Sub District Magistrate, Chunar, Mirzapur vide letter no. 228/ST-AA
PATRA/2019 dated 14.01.2020.

25. Industry shall deposit a bank guarantee of Rs. Rs.1,00,000/-(Only one B.G. with all conditions of
air and wafer CTO) within 15 days for complying above conditions.

Board reserves its right for amendment or cancellation of any of the conditions specified
above at any time in case the industry is found violating any of the conditions of the consent under
Water (Prevention & Control of Pollution) Act, 1974 as amended time to time.

Industry is directed to submit the first compliance report of above mentioned specific and
general conditions to the Board within one month.

Issued with the permission of competent authority . . Radhey .

For and on behalf of U.P. Pollution Control Board .

v oratg 2

“REGIONAL OFFICER
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Project

Stone Crushing Unit

At

Arazi No.140(RAKABA.- 0.759 hectare) and 57 KA (RAKBA-0.506
Hectare) means total joint Rakaba -1.265 hectare, village —Sonpur,
Pargna-Bhagwat, Tehsil-Chunar and District Mirzapur

COMPLIANCE(HALF-YEARLY)
REPORT

PROJECT PROPONENT
M/s UMA STONE WORKS

Correspondence Address

Shri Nishant Singh

Arazi No. 140,57 Ka, Sonpur Bhagwat , Ahraura Chauraha ,
Mirzapur , Uttar Pradesh.
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STONE CRUSHING UNIT

Location: Arazi No. 140,57 Ka, Sonpur Bhagwat, Ahraura Chunar ,
Mirzapur , Uttar Pradesh. CTO Compliance Report
Validity Period: 03/02/2020 To 31/07/2024

CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of Stone Grit- 80 TON PER HOUR.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which consent
would be deemed void.

3(a). The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b). Air Pollution Source Details.

Air Pollution Source Details

S.No Air Pollution | Type of Fuel Stack No. Parameters Height
source
1 Process NA 00 Particulate covering of all
Emission matter process
emission

sources and

regular  water

sprinkling.
2 D.G. Set (320 DIESEL 01 Particulate As per
KVA Nos. 01) matter Standard.

3(c) The emissions by various stacks into the environment should be as per the norms of the Board.

Emission Quality Details
S.No Stack No. Parameter Standard
1 00 Particulate Matter SPM 600 micro
gram/cubic meter
2 01 Particulate Matter As per Standard.

Project Proponent: M/s. UMA STONE WORKS
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STONE CRUSHING UNIT

Location: Arazi No. 140,57 Ka, Sonpur Bhagwat, Ahraura Chunar ,
Mirzapur , Uttar Pradesh.

CTO Compliance Report

Validity Period: 03/02/2020 To 31/07/2024

15

Sr. No.

Conditions

Compliance

4.

Quantity of other pollutants should also be as per the
norms prescribed by the Board/MOEF & CC/or otherwise
mandatory.

Noted and Agreed

The equipment for air pollution control system and
monitoring as proposed by the industry and approved by
the Board should be installed in their premises itself.

Noted and complied

The modification or installation in the existing pollution
control equipments should be done only by prior approval
of Board.

Noted and Agreed

The operation of air pollution control system and
maintenance be done in such a way that the quantity of
pollutants should be in accordance with the standards
prescribed by the Board/MOEF & CC/or otherwise
mandatory.

Noted and agreed.

Unit should do provisions for fugitive emissions
chimney/stack as per the norms of the Board/MOEF &
CClor otherwise mandatory.

Noted and agreed.

The unit should submit the stack emissions monitoring
report within one month from issuance of consent order
along with the point wise compliance report of the consent
order. Further quarterly monitoring report should be
submitted.

Not Applicable.

Specific Conditions:

Sr. No.

Conditons

Compliance

1.

This consent to operate is granted to M/s. UMA Stone
Works, Arazi No.140(RAKABA- 0.759 hectare) and 57
KA (RAKBA-0.506 Hectare) means total joint Rakaba -
1.265 hectare, village —Sonpur, Pargna-Bhagwat,Tehsil-
Chunar and District Mirzapur for production of Stone
Grits-80 TON per hour. The Latitude and Longitude of
the industry is 25.050374 and 83.003745 respectively.

Noted and agreed.

The Industry shall comply with any other conditions laid
down or directions issued in due course by the board
under the provisions of the Air (Prevention & Control
Pollution Act),1981.

Noted and assure to Comply.

The Industry shall submit audited balance sheet/certificate
of C.A to this office for verification of Consent fee in
every year.

Noted and agreed.

Project Proponent: M/s. UMA STONE WORKS
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STONE CRUSHING UNIT

Location: Arazi No. 140,57 Ka, Sonpur Bhagwat, Ahraura Chunar ,

Mirzapur , Uttar Pradesh.

CTO Compliance Report

Validity Period: 03/02/2020 To 31/07/2024
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VI.

VIL.

VIII.

XI.

XII.

4. The Industry shall comply the following points:-

Closed metal sheet enclosures at dust
emitting point’s i.e, the crushers including
their discharge points, screens and the
transfer points of belt conveyers, with
arrangements of a door with opening and
closing facility for cleaning and maintenance
and flexible covers at entrance and exit of
the belt conveyors.

All opening provided for ventilation in the
enclosures should be covered by canvas bag
filter to arrest the escaping dust.

All belt Conveyers shall be covered by the
Industry.

Silos with telescopic discharge chute for
collecting, storing and delivering/truck-
loading the product, ‘stone dust’ and the
reject. ‘Fine dust’.

A minimum 12 ft high metal sheet
barricading or boundary wall should provide
by stone crusher.

Dust suppression by scientifically designed
water  sprinkling  system on  raw
material/products at the equipments and
transfer points should be adopted as an
auxiliary air pollution control measure.
Green belt along the boundary wall needs to
be developed by stone crusher.

SPM standard as prescribed in Environment
(Protection) Act, 1986 shall be complied by
Stone Crusher.

The Stone Crusher shall be made metallic
road inside the premises. Regular Wetting of
ground within the factory premises shall be
adopted by the Industry.

The loading, unloading, handling and storage
of raw materials, products, waste or by
products shall be carried out in such a way
S0 as to minimize the generation of dust
emission.

Industry shall provide sufficient no of
Helmets, Gumboots, Goggles, Masks, etc to
the workers or their safety.

The Suspended Particulate Matter (SPM)
between 3 to 10 meters from any process
equipment of Stone Crusher unit shall not
exceed 600 pg/m3 as prescribed under EPA
Act, 1986.

Noted and agreed

Project Proponent: M/s. UMA STONE WORKS
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STONE CRUSHING UNIT

Location: Arazi No. 140,57 Ka, Sonpur Bhagwat, Ahraura Chunar ,
Mirzapur , Uttar Pradesh.

CTO Compliance Report

Validity Period: 03/02/2020 To 31/07/2024
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XII.  Industry shall install closed bag/cloth
enclosures at both crushers including their
discharge points and transfer points of belt
conveyers with arrangements of a door with
opening and closing facility for cleaning and
maintenance, within 15 days.

XIV.  The above equipment specifications should
be primarily and compulsorily enforced on
stone crusher before start of Production.

XV. Industry shall comply the all directions
issued by board under Singrauli/Mirzapur.

5. A thick green belt of trees of suitable species able to attain | Noted, A thick green belt of trees
8-10 meter height on maturity shall be developed in multi- | of suitable species has been
lineate staggered manner on a minimum 33% of the land | developed as per the “Protocol
on which the industry is established as per the “Protocol | for development of Green Belt”
for development of Green Belt” notified vide Board office | notified vide Board office Order
Order No0.11166405/220/2018/02 dated 16.02.2018 in this | N0.11166405/220/2018/02 dated
regard and is available at URL. 16.02.2018.
http//www.uppch.com/pdf/Green-belt-guide 160218

6. Regular water sprinkling shall be done in order to | Noted and Proper control
maintain ambient air quality. The control measures for | measures are being taken.
controlling process emissions should be properly | Regular water sprinkling is done
maintained and continuously operated. on roads to maintain ambient air

quality.

7. The operation of the Industry should be in the way that | Noted and complied.
the process emission generated from the industry should
not affect the surrounding environment and population.

8. The transportation of used Vehicle in such a manner that | Noted and Complied as after the
emission generated should not affect the nearby residence | transportation of vehicle regular
and agricultural field. water sprinkling is done on roads

to control emissions.

9. The operation of the Industry and the installed air | Noted and agreed
pollution control system should be according to
Environment (Protection) Act, 1986 and (as amended)
and as per board guidelines. Industry should also follow
the guidelines regarding the operation of the stone
crushers issued by Central Pollution Control Board.

10. The Industry shall ensure that housekeeping of premises is | Noted and Complied.
to be good always. The industry shall ensure that
handling, collection, and disposal of solid waste should be
in proper and safe way.

11. The unit must be complied the directions/Guidelines | Noted and agreed.
issued from time to time from Central Pollution Control
Board, Honorable National Green Tribunal and Honorable
Supreme Court.

12. The DG set should have minimum stack height 0.2 x | Noted and agreed.

Project Proponent: M/s. UMA STONE WORKS
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STONE CRUSHING UNIT

Location: Arazi No. 140,57 Ka, Sonpur Bhagwat, Ahraura Chunar ,
Mirzapur , Uttar Pradesh.

CTO Compliance Report

Validity Period: 03/02/2020 To 31/07/2024
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under roof KVA from roof-top of the nearest building
with acoustic enclosure and monitoring of noise level,
stack emission and ambient air quality should be done by
the laboratory recognized under Environment (Protection)
Act, 1986 and report to be sent to Board.

13.

The Industry should be installed the separate energy meter
at the outlet of bore well for measuring of electric
consumption during water sprinkling as dust suppression.

Noted and agreed .

14.

The Industry shall operate water sprinkling system for
control process emission and dust suppression in scientific
manner so as to achieve the prescribed standards for all
the times.

Noted

Regular water sprinkling is done
to control the emission and to
achieve the prescribe standards.

15.

This consent order is valid from 01.01.2020 to 31.07.2024
for production of above mentioned product. Industry shall
obtain prior approval before making any modification in
product/process/fuel/plant  machinery  failing  which
consent would be deemed void

Noted and Complied.

16.

This Consent of the Industry automatically considered
abrogated after receiving public grievances regarding air
pollution against the industry and the confirmation of the
complaint by UPPCB.

Noted and agreed.

17.

Industry shall be operated in such a manner that ambient
air quality should not be adversely affected.

Noted and Complied.

18.

Ambient air quality monitoring test should be carried out
from Environment (Protection) Act, 1986 approved
laboratory/NABL laboratory by the unit and submit
monitoring report to the Board within one month.

Noted and agreed.

19.

The Industry should be installed the separate energy meter
and electromagnetic flow meter at the outlet of borewell
for measuring of electric consumption and water
consumption respectively during water sprinkling for dust
suppression. Electric and water consumption should be
maintain in log book and monthly data should be send to
the Board.

Noted and assure to comply.

20.

The Industry shall ensure that house keeping of premises
to be good always. The Industry shall ensure that the
handling , collection, and disposal of solid waste should
be in proper and safe way.

Noted and Compiled.

21.

Industry shall comply the all conditions mentioned in
previous CTE/CTO ‘s issued by board.

Noted and agreed.

22.

Industry shall comply the provisions of Environment
(Protection) Act, 1986, Water (Prevention and Control of
Pollution) Act, 1974 s amended, Air (Prevention and
Control of Pollution) Act,1981 as amended.

Noted and assure to comply.

23.

Industry shall submit valid documents or agreement copy
regarding supply source of raw material (Stone Bolder)
within one month.

Complied.

24.

This Consent to Operate is issued to the Industry in order

Noted.

Project Proponent: M/s. UMA STONE WORKS
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STONE CRUSHING UNIT

Location: Arazi No. 140,57 Ka, Sonpur Bhagwat, Ahraura Chunar ,
Mirzapur , Uttar Pradesh.

Validity Period: 03/02/2020 To 31/07/2024

CTO Compliance Report
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to revenue report regarding distance measurement issued
by Sub District Magistrate, Chunar, Mirzapur, vide letter
no. 228/ST-AA/PATRA/2019 dated 14.01.2020.

25. Industry shall deposit a bank guarantee of Rs. 1,00,000/-
(Only one B.G. with all conditions of air and water CTO)
within 15 days for complying above conditions.

Noted

Project Proponent: M/s. UMA STONE WORKS
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Project

Stone Crushing Unit

At

Arazi No.140(RAKABA.- 0.759 hectare) and 57 KA (RAKBA-0.506
Hectare) means total joint Rakaba -1.265 hectare, village —Sonpur,
Pargna-Bhagwat, Tehsil-Chunar and District Mirzapur

COMPLIANCE(HALF-YEARLY)
REPORT

PROJECT PROPONENT
M/s UMA STONE WORKS

Correspondence Address

NISHANT SINGH

Arazi No. 140, 57 Ka, Sonpur Bhagwat , Ahraura Chauraha ,
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STONE CRUSHING UNIT

Location: Arazi No. 140, 57 Ka, Sonpur Bhagwat, Ahraura Chunar,
Mirzapur, Uttar Pradesh. CTO Compliance Report

Validity Period: 03/02/2020 To 31/07/2024

Mirzapur, Uttar Pradesh.

CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of Stone Grit- 80 TON PER HOUR.

2. The quantity of maximum daily effluent discharge should not be more than the following:

Effluent Discharge Details
S.No. Kind of Effluent Maximum daily Treatment facility and
discharge, KL/day discharge point
1 Domestic 1.0 KLD(Max) Septic Tank
2 Industrial Nil ETP

3. Arrangement should be made for collection of water used in process and domestic effluent separately

in closed water supply system. The treated domestic and industrial effluent is discharged outside the

premises, if meets at the end of final discharge point, arrangement should be made for measurement of

effluent and for collecting its sample. Except the effluent informed in the application for consent no other

effluent should enter in the said arrangements for collection of effluent. It should also be ensured that

domestic effluent should not be discharged in storm water drain. : Not applicable, as this is crushing

unit.

4(a). The domestic effluent should be treated in treatment plant so that the should be in conformity with

the following norms dated treated effluent. : Not applicable, as this is crushing unit

Domestic Effluent
SN Parameter Standard
1 BOD 30mg/I
2 COD 250mg/I
3 Oil & Grease 10mg/I
4 Quantity of Discharge 01KLD(Max)

4(b) The Industrial Effluent should be treated in treatment plant so that the treated effluent should be in

conformity with the following norms: Not applicable, as this is crushing unit

Project Proponent: M/s. UMA STONE WORKS
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STONE CRUSHING UNIT

Location: Arazi No. 140, 57 Ka, Sonpur Bhagwat, Ahraura Chunar,
Mirzapur, Uttar Pradesh.

CTO Compliance Report

Validity Period: 03/02/2020 To 31/07/2024
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Sr. No.

Conditions

Compliance

Effluent generated in all the Process, bleed water, cooling
effluent and the effluent generated from washing of floor
and equipments etc. should be treated before its disposal
with treated Industrial effluent so that it should be
according to the norms prescribed under The Environment
(Protection) Act, 1986 or otherwise mandatory.

Noted and Agreed

The other pollutant for which norms have not been
prescribed, the same should not be more than the norms
prescribed for water used in manufacturing process of the
Industry.

Noted and Agreed

The method for collecting industrial and domestic effluent
and its analysis should be as per legal Indian standards and
subsequent amendments/standards prescribed under The
Environment (Protection) Act, 1986.

Noted and agreed.

The treated domestic and Industrial effluent be mixed (as
per the provisions of Condition No.2) and disposed of one
disposal point. This Common effluent disposal point
should have arrangement for flow meter/\V Notch for
measuring effluent and its log book be maintained.

Noted and agreed.

Specific Conditions:

Sr. No.

Conditons

Compliance

1.

This consent to operate is granted to M/s. UMA Stone
Works, Arazi No.140(RAKABA- 0.759 hectare) and 57
KA (RAKBA-0.506 Hectare) means total joint Rakaba -
1.265 hectare, village —Sonpur, Pargna-Bhagwat, Tehsil-
Chunar and District Mirzapur for production of Stone
Grits-80 TON per hour. The Latitude and Longitude of
the industry is 25.050374 and 83.003745 respectively.

Noted and agreed.

The Industry shall comply with any other conditions laid
down or directions issued in due course by the board
under the provisions of the Water (Prevention & Control
Pollution Act), 1974.

Noted and assure to Comply.

The Industry shall submit audited balance sheet/certificate
of C.A to this office for verification of Consent fee in
every year.

Noted and agreed.

The Industry shall regularly operate water sprinkling
system for control process emission and dust suppression
in scientific manner so as to achieve the prescribed
standards for all the times.

Noted
Regular water sprinkling is being
done to control the emission.

The Industry shall not increase its production/production

capacity without the written permission/NOC from the

Noted and Complied.

Project Proponent: M/s. UMA STONE WORKS
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STONE CRUSHING UNIT

Location: Arazi No. 140, 57 Ka, Sonpur Bhagwat, Ahraura Chunar,
Mirzapur, Uttar Pradesh.

CTO Compliance Report

Validity Period: 03/02/2020 To 31/07/2024

23

board.

The Industry shall ensure that the domestic effluent will
be disposed through septic tank and soak pit.

Noted and agreed.

~

The Industry shall not discharge any trade effluent.

Noted and agreed

The unit must be complied the direction/Guidelines issued
time to time from Central Pollution Control Board ,U.P.
Pollution Control Board, Hon’ble Oversite Committee,
Hon’ble High Court, Hon’ble National Green Tribunal
and Hon’ble Supreme Court.

Noted and agreed.

The Industry should be installed the separate energy meter
at the outlet of bore well for measuring of electric
consumption during water sprinkling as dust suppression

Noted and agreed

10.

This consent order is valid up to dated 31.07.2024 for
production of above mentioned product.

Noted and Complied.

11.

Industry shall obtain prior approval before making any
modification in product/process/fuel/plant machinery
failing which consent would be deemed void.

Noted and agreed.

12.

This Consent of the Industry automatically considered
abrogated after receiving public grievances against the
industry and the confirmation of the complaint by
UPPCB.

Noted and agreed.

13.

Industry shall dispose the hazardous waste through
authorized recyclers/TSDF.

Noted and agreed.

14.

Industry shall comply the provisions of Environment
(Protection) Act, 1986, Water (Prevention and Control of
Pollution) Act, 1974 s amended, Air (Prevention and
Control of Pollution) Act, 1981 as amended.

Noted and assure to comply.

15.

The Industry shall comply the following points before
start of production:-

l. Closed metal sheet enclosures at dust
emitting point’s i.e, the crushers including
their discharge points, screens and the
transfer points of belt conveyers, with
arrangements of a door with opening and
closing facility for cleaning and maintenance
and flexible covers at entrance and exit of
the belt conveyors.

Il.  All opening provided for ventilation in the
enclosures should be covered by canvas bag
filter to arrest the escaping dust.

1. All belt Conveyers shall be covered by the
Industry.

IV.  Silos with telescopic discharge chute for
collecting, storing and delivering/truck-
loading the product, ‘stone dust’ and the
reject. ‘Fine dust’.

V. A minimum 12 ft high metal sheet
barricading or boundary wall should provide

Noted and agreed

Project Proponent: M/s. UMA STONE WORKS
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STONE CRUSHING UNIT

Location: Arazi No. 140, 57 Ka, Sonpur Bhagwat, Ahraura Chunar,
Mirzapur, Uttar Pradesh.

CTO Compliance Report

Validity Period: 03/02/2020 To 31/07/2024
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by stone crusher.

VI.  Dust suppression by scientifically designed
water  sprinkling  system on  raw
material/products at the equipments and
transfer points should be adopted as an
auxiliary air pollution control measure.

VII.  Green belt along the boundary wall shall be
developed by stone crusher.
VIIl.  SPM standard as prescribed in Environment

(Protection) Act, 1986 shall be complied by
Stone Crusher.

IX.  The Stone Crusher shall be made metallic
road inside the premises. Regular Wetting of
ground within the factory premises shall be
adopted by the Industry.

X.  The loading, unloading, handling and storage
of raw materials, products, waste or by
products shall be carried out in such a way
so as to minimize the generation of dust
emission.

Xl Industry shall provide sufficient no of
Helmets, Gumboots, Goggles, Masks, etc to
the workers or their safety.

XIl.  Industry shall comply the all directions
issued by Board under Singrauli Action
Plan.

X1 Industry shall install closed bag/cloth

enclosures at both crushers including their
discharge points and transfer points of belt
conveyers with arrangements of a door with
opening and closing facility for cleaning and
maintenance, within 15 days.

The above equipment specifications should
be primarily and compulsorily enforced on
stone crusher before start of Production.

XIV.

16.

Industry shall be operated in such a manner that ambient
air quality should not be adversely affected.

Noted and complied.

17.

Regular water sprinkling shall be done in order to
maintain ambient air quality. The control measures for
controlling process emissions should be properly
maintained and continuously operated.

Noted and Proper control
measures are being taken.
Regular water sprinkling is done
on roads to maintain ambient air
quality.

18.

The operation of the industry should be in the way that the
process emission generated from the industry should not
affect the surrounding environment and population.

Noted and complied.

19.

The transportation of vehicles shall be in such a manner
that emission that emission generated should not affect the
nearby residence and agricultural field.

Noted and Complied as after the
transportation of vehicle regular
water sprinkling is done to
control emissions.

Project Proponent: M/s. UMA STONE WORKS
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20.

The operation of the Industry and the installed air
pollution control system should be according to
Environment Protection Act, 1986 and as amended and as
per board guidelines. Industry should also follow the
guideline regarding the operation of the Stone Crushers
issued by Central Pollution Control Board.

Noted and agreed

21.

The Industry shall ensure that housekeeping of premises is
to be good always. The industry shall ensure that
handling, collection, and disposal of solid waste should be
in proper and safe way.

Noted and Complied.

22.

Industry shall comply the all conditions mentioned in
previous CTE/CTQ’s issued by board.

Noted and agreed.

23.

Industry shall submit valid documents or agreement copy
regarding supply source of raw material (Stone Bolder)
within one month.

Noted and agreed.

24.

This Consent to Operate is issued to the Industry in order
to revenue report regarding distance measurement issued
by Sub District Magistrate, Chunar, Mirzapur, vide letter
no. 228/ST-AA/PATRA/2019 dated 14.01.2020.

Noted and agreed.

25.

Industry shall deposit a bank guarantee of Rs. 1, 00,000/-
(Only one B.G. with all conditions of air and water CTO)
within 15 days for complying above conditions.

Noted and the details are

Project Proponent: M/s. UMA STONE WORKS
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‘ Laboratory C43 Sector-88 Phase— .
Ph. No.: +91-9971912476, 935095223

E-mail: ultraresearchlab@gmail.com

Ultro LOb Website: http://www.ultralabnoida.com

TEST REPORT

Ambient Air Quality Analysis
Discipline/Group-Chemical/Atmospheric Pollution

Report Code: AAQ-04092023-03

Issued To : M/S. UMA STONE WORKS.
SHRI NISHANT SINGH.
STONE CRUSHING UNIT, ARAZI NO.140(RAKABA- 0.759 HECTARE)
AND 57 KA (RAKBA-0.506 HECTARE) MEANS TOTAL JOINT RAKABA -1.265
HECTARE, VILLAGE -SONPUR, PARGNA-BHAGWAT, TEHSIL-CHUNAR,
DISTRICT MIRZAPUR

Issue Date :08/09/2023

Sample Drawn On . 01/09/2023 To 02/09/2023
Sample Drawn By . UTRL
Sample Description - Ambient Air
Sampling Procedure + UTRL/LAB/SAMPLING/AIR/SOP/0]
Sampling Duration : 24 hrs.
Sampling Location : Near Project Site
Analysis Duration - 04/09/2023 To 08/09/2023
Meteorological Condition During Sampling - Clear
TEST RESULT

S.No Parameters Test Method Result Units Limits as per NAAQS

| |Particulate Matter (PM,()  |[S:5182 ( Part-23):2006 130.15 ug /m’ 100.0

2 [Particulate Matter (PM,5) | 1S:5182 ( Part-24):2019 | 7292 | pg/m’ 60.0

3 |Sulphur Dioxide (asSO,) | [S:5182 (Part-02):2018 | 14.29 | pg/m’ 80.0

4 |Nitrogen Dioxide (as NO,) | 1S:5182( Part-06):2006 | 22.54 | pg/m’ 80.0

**End Of Report**
NAAQS-National Ambient Air Quality Standards.Central Pollution Control Board
Note:-
1 The results given above are related to the tested sample, for various parameters, as observed at
the time of sampling. The customer asked for the above tests only.

2 This test report will not be used for any publicity/legal purpose.
3 The test samples will be disposed off after two weeks from the date of issue of test repon. unless until specified by the customer.

The Report can not be used as evidence in a court of law without the written appr . the lab. .
w - For Ultra Testing & B search L. y
*iccked By ba (Authg Slgn




# 5
ﬂ‘. (An ISO 9001:2015, 1SO 45001:2018,"1S@l4001
“ Ph. No.: +91-9971912476, 935095223
E-mail: ultraresearchlab@gmail.com
Ultra Lab Website: http://www.ultralabnoida.com

TEST REPORT

Ambient Noise Report
Discipline/Group-Chemical/Atmospheric Pollution

Report Code: N-04092023-03 Issue Date: 08/09/2023
ISSUED TO . M/S. UMA STONE WORKS.
SHRI NISHANT SINGH.
STONE CRUSHING UNIT, ARAZI NO.140(RAKABA- 0.759 HECTARE)
AND 57 KA (RAKBA-0.506 HECTARE) MEANS TOTAL JOINT RAKABA -1.265
HECTARE, VILLAGE -SONPUR, PARGNA-BHAGWAT,TEHSIL-CHUNAR,
DISTRICT MIRZAPUR

Date of Monitoring 1 01/09/2023 To 02/09/2023
Monitoring Done By : UTRL
Monitoring Location . Near Project Site
Description . Ambient Noise
Monitoring Duration : 24 hrs
Monitoring Procedure : 1S 9989:2008
Weather Condition : Clear
TEST RESULT
Unit | Observed Standard
S.N P t i i i
0 arameter Shailns Day Time | Night Time (Ambient Noise)**
Equivalent Noise Level,Le 75.0 70.0 Industrial Area
UL ey Timery | dB(A) | 688 :
ay Time™) 65.0 55.0 Commercial Area
Equivalent Noise Level,Leq 55,0 45.0 Residential Area
2 : ; dB(A 50.4
(Night Time*) (A) 50.0 40.0 Silence Zone

**End Of Report**
**The Noise Pollution (Regulation and Control) Rules, 2000
| * Day time shall mean trom 6.00 a.m. to 10.00 p.m.
*Night time shall mean from 10.00 p.m. to 6.00 a.m

Silence Zone is an Area comprising not less than 100 metres around Hospitals, Educational Institutions, Courts. Religious
places.or any other area which is declared as such by the competent authority
Mixed categories of areas may be declared as one of the four above mentioned categories by the competent authority.

($%]

(]

4

Note:-
| The results given above are related to the tested sample, for various parameters, as observed at the time of sampling. The customer asked for the
above tests only.
2 This test report will not be used for any publicity/legal purpose
3 The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the customer.

4 The Report can not be used as evidence in a court of law without the writien approval of the lab.

For Ultra Te

hecked By

servieesat all times.



1598

Annexure- V

GST & Udyam Registration
certificate

39
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Government of India
Form GST REG-U6
{See Rule 10(1)f

L]
Registeution Certificate

Registration Number 1 0O9AAFFURIGHPIZ2

1. |Legul Name

uma stone works

(3=

Trade Name, il any

uma stone works

3. Constitution of Business

Partnership

4. Address of Principal Place of
Business

00, 00, 00, SONI;UR, CIHUNAR SONPUR, Mirzapur, Uttar
Pradesh, 231003

5. |Date of Liability 07/02/2019
6. |Period of Validity From 07/02/2019 [To
7. |Typeof Registrativn Regular

8. Particulars of Approving Authority

Sigmalure
Signature Not Verified
ﬂ?ilaliési ned b GOODS AND
SERVICES TAX METWORK{2)
Dale: 2019.02.13.00:15:16 IST
Name

Designation

Jurisdictional OfTice

9. Date of issue of Centificate

13/02/2019

Note: The registration certificate is required to be prominently displayed at all places of business in the State.

This is o system gencrated digitally signed Reglstration Certificate issued based on the deemed approvel of application on 13/02/2019 .

40
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GSTIN DI9AAFFUB3G6IPIZ2
Legal Name uma stone works
Trade Name, ifany uma stonc works

Details of Additional Places of Business

Towal Number of Additional Places of Business in the Stale

Anpexure A

41
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miuda ol
GSTIN 09AAFFUB36YPIZ2
Lepal Name uma stone works

Trade Name, if any

uma stone works

Name
Designation/Status’
Resident of State
Name :
Designation/Status
Resident of State

- Name
Designation/Status
Resident of State
Name
Designation/Status

Resident of State

Anperure B

pawan kumar singh
partoer

Uttar Pradesh
satendra kumar singh ’
partner

Uttar Pradesh
sanjay tiwari
partner

Uttar Pradesh
NISHANT SINGH
partner

Uttar Pradesh
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AR NEin=
‘Government of Indla T T T RN e

‘Minlstry of Micro, Small and Medium Enterprises

UDYAM REGISTRATION CERTIFICATE

UBYAM REGISTRATION NUMBER

UDYAM-UP-57-0013959
NAME OF ENTERPRISE A/S UMA STONE WORKS
B i [ SNe. Classification Year _ Eaterprise Type d Classification Date
el U I T R M . W
MAJORACTIVITY

MANUFACTURING

SOCIAL CATEGORY OF

ENTREPRENEUR BENERAL
. SNo.| Udyeg Asdhasr Aemorandem Unlt(s) Name
NAME OF UNIT(S)
i LP57B0024641 AUS UMASTONE WORKS
Flat/Door/Block No. ARAJINO 140 Name of Premises/ Building BHAGWAT
Village/Town SONPUR Block CHUNAR
OFFICAL ADDRESS OF ENTERPRISE Road/Strect/Lane SONPUR City CHUNAR
Stare UTTAR PRADESH District MIRZAFUR , Pin 231361
Mobile 7080345511 Email: abhanisinghebratl@ygmailoom
DATE OF INCORPORATION /
REGISTRATION OF ENTERPRISE 15/
DATE QF COMMENCEMENT OF g ;
PRODUCTION/BUSINESS Wy
$No.| NIC2Digit | NIC 4 Digit . NIC 5 Digit . ) Attivity
1 08 « Oitrer 0810 - Quarcying ;08103 - Quarrying of slate sad building and mozumentsl stone other than | Manufacturing
mining and of stone, sand and {marble and granite
NATIONAL INDUSTRY quarring clay
CLASSIFICATION CODE(S) 2 08 - Other 0810 - Quarnying

08106 - Operstion of sand or gravel pits, baselt/ porphyry, clay (ordinary),
crashing and breaking of stone for nse as & flux ar rew materfal in Houe or |
‘cement, manufactiure or a3 building material road metal or ballast and
ether materials for construction

Manufacturing
mining and of stone. sand end

quarring clay

DATE OF UDYAM REGISTRATION 03/06/2023

* 1a case of graduation (upward/reverse) of status of an enterprise, the bencfit of the Government Schemes will be avalled as per the provislons of Notilicstion No. S.0. IUINE) dated
26.06.2020 Issued by the Mo MSME.

Diisclaimer; This is

B d stat L no signature nequired. Printed from hilps: “dvamargisimiion.gov.in & Date of printing:- 030672023
For any assistance, you may contact:

1. District Industries Centre:  MIRZAPUR (LTTAR FRADESH) P 4 BE A

2. MSME-DFO: ALLATABAD (UTTAR PRADESH) ; . CHAMPION

I with the
Ministry of

MSME

Visit: v msme govin j www demsme . govin  www.champions.gov.in

‘ DO @O rorev=ominmime £ (D@ 0
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